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Qr dated 

Shri Bibhisan Nayak aew w'rkinç as 

S.S.Cri C.k, CRRI( Respendents .ra*isa-

ti.n)has filed this O.A. seeking the 

fo U.wi* re ief 

A 4.ire'tien ray be Issued to the 
Respndent Ns.2 to fix the scale of 
pay .f the applicant pro-revised 
O..825-12$0/- w.e.f.7.4.92 aleacwith 
corresponding revised pay .f Rs, 

25-1200/-. as per revisi•n of pay 
w.e .f.l .1 .f6. 
A directi.n may be issueô to Res.N..2 
to pay the arrear .f pay after due 
calculati.n to the applicant after 
fixatien of pay of the pre-revised 
pay of Rs.8251200/ w.e.f.7.4.f2 to 
till date, along with revisi.n of pay 
w.e.f. 1.1.96. 
To allw the applicant all ether 
c.nsequeatial benefit pursuant to such 
fixatien of pay w.e.f.7.4.2 of 
Rs . 25-12O/- 
To pass any ether relief to which the 
applicant is entitle under the law 
and equity. 

The applicant's sele crievance is that 

the Res4ndeats alt.uh had effered the 

scle of Rs.25ir12$O/- to sub-.rainate staf 

like Sri Oslak Chandra Rana who was earlier 

.rking under CRRZ c..perative Canteen 

as Cock W.e,f.1.1e.11 	the same beefit 

has not been extended to him 	a the ether 

hand he has been .ffered a l.wer pay-scale 

,f Rs.756....4/_ 

The further grievance of the applicant 

is that whereas *b& Rana was reularised 

in the service ua.er  the Resp.ndent Ora- 

aisatica rein his enpl.yme*t in the co.pe ra- 

Lie cten, the applicant 	was a direct 

recruit 	his name be sp. ase red by the 

3ecr.try. Raya Sainik Mward,Crissa, 



I O.A.944/04 

OTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

iie h as 
I 
therefore, assailed his arptiiattext 

in the scale of Rs.75..4*/ as ille.al  

and the action of the Respondents being 

i iscriiilaat.ry. 

The Respoa&ents have stoutly contested 

the application by fili*! a Ietailei counter. 

They have sunitteê that the applicant 

was recruitei strictly in terms of the 

recruitneat rules frned in this recard for 

appointineat/prom.ti.n in the igrade of 

supprti*q staff from djr.I to Gr.I'. Further 

that Sri G.C.Lka*a was regularised in the 

post of cook as a canteen staff w.e.f.1.3.81 

and was inducted into suppsrtinç staff 

in the payscale of Rs.825-1200/- w.e.f. 

29 • 6 • 6. 

They further p.iate4 out that Sri Rana 

by •r*er dtd. 13.1.4 of the ICJR, was 

tr4k&ted as reular employee of the canteen 

w.e.f.1.19.91. Further it is their sunissioi 

that the scale ef Rs.°25-12/- for the 
y 	LL 

post of co.kAis  net available at this 

inttitution ua1er the cate.ry of supp.rtin 

staff since 7.4,2 i.e., at the time .f2 

initial recruitment. Thus there was so 

uestien of all.wiaç the applicant the beaeñt 

.f biçher scale of pay of Rs.825-12e0/.. 

With reqjard to the prayer of the petitioner 

to give kim the benefit of airht iuty allowa 

ace, they have submitted that by their 

Memorantan 'td. 9.8.04 the applicant was 

Airected to subnit his clala for Merht duty 

allowance but so far he has Yet sumitte 
1— 
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the clai*. Insteal he has approached the 

Tribunal in this O.A. 

From the above facts of the case, it i 

clear that the appointment of Sri G.C.Rana 

as cook and his subsequent promotion to the 

scale of Rs.825-1290/- and the recruthnent 

of the applicant as sub-ordinate staff c..k 

Gi,I in the scale of Rs.75-4/- are tw 

different recruitment sti.ns. Therefore, 

uni 	the rules the applicant c.uld not have 

en rziven the parity in the matter of py 

with that of Mr.Raa. 

In the above facts of the case, no case 

of discrimination has been me out and the 

prayer for parity in the pay-scale also does 

at have merit for c.nsi1eration. 

Further, as the applicut has been directed 

r the Responients,  to suit his claim for 

night duty allowance, the applicant may now 

do so, if he is so advised. 

With this erer this O.A. is dispsed of. 

. costs. 

Mern.. (J) 	 Øce-cbairman 


